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ORIGINAL APPLICATION No.485/1989 

MR 74>SURYANARAYANA 	MR. N. BkSKARA RAO, 
CoUnsel for'äp.plicants 	 Ad&1\GSC 

N, 

DOCKET ORDERS. 

DT. 23-6-1989 	Mr. V.Ajay Kumar for Shri Y.Suryanarayana--P. 
Mr. N.Bhaskara Rao,- Addl.CGSC, for RR. 	--P. 

The applicants herein are Head Clerks, six in number, 

a working in the E.S.I. Corporation, Regional 0ff ice, Hyderabad. 

They have filed this application on the ground that they are 

aggrieved by the actionS of the respondents in not fixing their 

pay under FR.22-t in the cadre ofHead Clerks in the light of 

Judgment dt.26-5-1987 of the CAT,Banga].ore Bench in Aoplication 
Nos. 67-69/87 and 78/87 and seeking a direction to implement 

the above judgment in the case of applicants herein also. 

2. 	They state that the respondents have rejected the repre- 

sentations made by the E.S.I. Corporation Staff Union in their 

letter no.52-A/27/17/ 3/87-Ett.I dated 3-1-1989, which reads 
as follows:- 

"With reference to your letter no.A/ESIC/SU/88 dt.v 
14-10-1988 on the above subject, I am directed to 
inform you that the judgernent given by the Central 
A&nfnistratjve Tribunal cannot be made applicable 
to all the employees in the Corporation. However, 
the specific cases of individuals where anamoly is 
involved will be referred to Hqrs. office for con-
sideration on the merits of the case." 

The applicants have not filed a copy of the letter dated 

14-10-1988 written by the Emloyees Association nor have they 

stated the contthtH of the letter. The applicants themselves 

have not made any individual representations forredressal of 

their grievances pointing out the arianiolies in their respective 

cases. All that the applicants state in their affidavit is 

that they had made oral requests to Respondent no.2 to consider 
their cases. 

3 	in the circumstances of the case, we are of the view 

that this application is premature, in that the applicants have 

not exhausted the alternate remedy available to them. They 
could file the application onlyif they are aggrieved by any 

order passed by the respondentsrif their representation is key 
disposejin six months. The application is dismissed as pre-
mature. There will be no order as to costs. 

(P.NfsJ 	
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